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IN THE CERTRAL ADMINISTRATIVE TFIBUNSL: JAIPUF BENCH: J8IpPiR,
O.4. No, 459/97 Date of orders 5.3.1992

Jagdish Prasad S/o Shri Chajju Ram, by caste
Brahmin, Age 2bout 34 yeidrs, R/o Alipur, Tehsil
Weir, Distt. Bha@ratpur (Rajasthan).

$ Applicant
Versus

1. Union of India through its Chief General
Manager, W, Riilway, Churchgdte, Bomhavy.

2, Divisional Manager (Pailway) Kota Division,
Kota (Ra]aethan?e

3. Senior Division2l Percoral Officer, Rajilway
Divis ion, Kota (Raj),

: Respordents
Mr, H.C. Ganeshi3, councsel fqr the applicant
CORAM:

2,y ‘@ .
HON' BLE .b‘!f\l RATAN PFAKSSH, MEMBER (JUDICIAL)

, ORDER , .
-(PER HON'BLE SHRI RATal PRAKASH, MEMBEE (JUDICIAL)

Through this application the applicant herein Shri
Jagdish Pr2ead hds approdched the Tribun2l under Section 19
of the Administriative Tripbunlls Act, 1985', tno direct the
respondents to give to the applicant conpissiondte 3ppointment
on dccount of the death of his deceased adoptivé. father

Shri Chajju.

2, The applicant'é father Shri Chajjn Ram was a Mate

in the Respondents Pailwiys depsrtment 3nd died on 19,11.85
while in Railway service, It is 7tpe case of the applicant
that after the desth of his adoptiVe:father he made
repeated'representatiohé to the respondents to give him
compassion2te arpointuent., The respondents for the first .
time replied by their letter dated 16,5,1990 (Annx.A-2)

rejecting his priyer. Hs moved the Additional District
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Judge, Bay2na, District Bhératpur t» okt3in 2 Succession
Certificatevwhich was ultim3tely granted in hies favour
by order d3ted 6£.7.1993 (Annx,A-3), Thereafter he m2de

& representdtion on 1.6.1595 {(annx.A-4), 7.10,1996
(Annx,A-5) and 1astly give 2 notice of demand of
justice d3ted 13.4.1997 (Annx.A-¢), Hiving mot received
Any recsponse from the respondents thezre3fter he has
approached this Triburdl to cl2im the 3afores2id

relief,

3. From the pleadinQS, it i not mide out Whéther
ﬁhe appl icant was a’nﬁjor vhile his 3doptive father
Shri Chajju Fam died on 9.11.1285. The applicant on
the basis of the-Succession certificateAissued as 3t
Annexure A-3 h3g aleo received 3n 3mourt of Rs, 42,949/~
towards retirsl benefite and alzs &n amount of Rs,12000/-
on 3ccount of gratuity a&nd 3nother amoant of Rs, 9439/~
#s DLI, The %pplicant wds informed by the responients
as e3rly as on 16.5,1990 (Annx.2-2) that he could not
be eytenied 3n001n+m=nt on cmmnaqs imndte around, He

vedr of the period of
could have upprOached this Tribunzl withanOne/limitatjnn
prescribed under Section 21 of the Administrative
Tribunsls Act, 1985, It h3s teen consistently h2l3 by

Hon'ble the Supreme Ceanrt thit in métters of complassiondte
sSuych &n

- @ppolintment ; /Appulntment cainnot be sought for as of

right more so© when there h3s heen 3 delay of 2 number

of years. In the c3se of Bhoop Singh Ve, UOI, JT 3992
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C. 322, it h3c keen hell by Hon'lle the Supreme Court
that inordin3te &nd unexyldined delay or laéhes by
itself is @ gool ground to r=fuse relief to the
petitioner irrespective of the merits of his claim.FIn

the instint case the @doptive fither of the 2pplicant
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is reported to h3ve died on 9.11.1985 and this OA has
been filed.on 23,9.1997 i.e. 4lmost after 2 period of

more than 11 yedrs, Further repeated‘ghgpccessful

representdtions not provided by 1law 4o not eytend the

period of limitation in filing the aprlications 3= held
by Hon'ble the Supreme Court in the case of S.S. Rathore

i Vs, State of M.P, AIRJ990 §.C. 10.

| 4. Consequently, there is no merit whitscever in

this CA which is dismissed 3t the étage ~f admission.
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No order as to Costs,

"\

(Patan Prakash)
Judicial Member




